
FIR No. 60/2020 
PS : Dayal Pur 
U/s. 186/353/332/323/144/147/148/149/302 IPC 
State Vs. Sameer @ Sahil 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  None for applicant. 

   

 This is an application for issuance of production warrant of applicant. 

 None joined to the proceedings on behalf of applicant. 

 In the interest of justice, put up on 01.10.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      28.09.2020 

  



FIR No.241/2020 
PS : Khajuri Khas 
U/s. 147/148/149/436 IPC 
State Vs. Unknown 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. Salim Malik, Ld. Counsel for applicant. 

   

 This is an application for calling status report from SHO, PS Khajuri 

Khas.   

 Status report filed.   

 Put up for further proceedins on the date of physical hearing of 

undersigned i.e. on 30.09.2020. 

 Complainant to remain present on the date fixed and issue notice to the 

IO to remain present physically on the date fixed. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      28.09.2020 

  



FIR No.134/2020 
PS : Dayal Pur 
U/s. 147/148/149/307 IPC 
State Vs. Shahrukh Malik 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: None for SPP. 

  None for applicant. 

 

 This application u/s. 91 Cr.P.C. for providing call details record of 

mobile numbers 7840010135 and 7827910095.   

 None has joined the proceedings on behalf of either parties. 

 Put up on 03.10.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
                28.09.2020 

  



FIR No.100/2020 
PS Khajuri Khas 
U/s.147/148/149/427/435/353/379/34 IPC 
State Vs. Sonu @ Butler 
 
28.09.2020 
 

 Proceedings conducted through Video Conferencing. 

Present: Ld. SPP for State. 

 Mr. Durgesh Pal, Ld. Counsel for applicant. 

 

This is an application for providing CDR of mobile number 9319490997 

moved on behalf of applicant. 

Reply received to the application.   

 Issue notice to IO to remain present on the date of physical hearing of 

undersigned on 30.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
         28.09.2020 



FIR No. 171/2020 
PS : Bhajan Pura 
U/s. 147/148/149/380 IPC 
State Vs. Manoj Kumar @ Toni 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Mr. R.K. Kochar, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for release of 

Jamatalashi article i.e. Mobile Phone Make Samsung A-30 with memory card 

along with two SIM cards Vodafone and Airtel. 

 Reply to the application received.  It is stated that the said mobile along 

with two SIMs have been deposited in FSL, Rohini for examination. 

 Since the mobile phone along with two SIMs have been sent to FSL for 

examination, same cannot be ordered to be released.  Accordingly, application 

stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

  



FIR No.95/2020 
PS : New Usmanpur (Crime Branch) 
U/s. 147/148/149/308/302/34 IPC 
State Vs. Pankaj Shukla 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Ld. SPP for State. 

  Mr. R.S. Goswami, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for permission to 

surrender and grant of bail. 

 Reply to the application received. 

 As per the order of Ld. CMM, Central, Tis Hazari Courts, surrender 

applications have to be dealt by the Jail Magistrates sitting at Court 

Complexes at Tihar and Mandoli Jail. 

 Let this application be sent to the court of Jail Duty Magistrate for 

29.09.2020.   

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

  



FIR No. 58/2020 
PS : Gokal Puri 
U/s. 147/148/149/380/436/427 IPC 
State Vs. Ankit Chaudhary 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. D.K. Bhatia, Ld. SPP for State. 

  Mr. Ravinder Kumar Panwar, Ld. Counsel for applicant. 
  

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted that applicant/accused has been falsely 

implicated in this case.  It is further submitted that applicant/accused has 

no concern with the alleged offence and that the complainant has not named 

the applicant/accused in his complaint.  It is further submitted that co-

accused Bhupender, Shaurabh Kaushik, Ashish Kumar, Sachin and Shakti 

Singh have been already released on 09.03.2020, hence, application may also 

be considered on parity. It is further submitted that applicant/accused had 

no weapon in his hand and he was only standing at the spot. It is further 

submitted that applicant/accused is young boy of 23 years and he has clean 

past antecedents with bright future. It is further submitted that charge sheet 

in the present case has been filed and no fruitful purpose would be served by 

keeping the applicant/accused in JC further. It is further submitted that 

applicant/accused is in JC since 05.03.2020. It is prayed that 

applicant/accused may be released on bail. 

Ld. SPP has opposed the bail application stating that applicant was a 

member of unlawful assembly and was found involved in rioting, 

vandalization, looting and arsoning of public and private properties.  It is 

further submitted that there is a mobile footage in which applicant can be 

seen throwing stone on House No. B-22, Gokal Puri. It is further submitted 



that eight criminal cases have been lodged against the applicant including 

murder cases. It is prayed that applicant may not be released on bail.  

In the present case, co-accused persons were granted bail vide order 

dated 09.03.2020 by Ld. Duty Magistrate.  Applicant/accused is in JC since 

05.03.2020 and in my opinion no purpose would be served by keeping the 

applicant in JC further.  Considering the facts and circumstances of the case 

and ground of parity, accused/applicant is hereby admitted to bail on   

furnishing  personal  bond in the sum of Rs. 20,000/- with one surety in the 

like amount subject to the condition that he shall join the investigation with 

the IO as and when required and that he shall not tamper with evidence or 

influence any witness in any manner whatsoever; he shall maintain peace and 

harmony in the society and that he shall appear before the Court on each and 

every date of hearing to attend the proceedings in accordance with the terms 

of bail bond which would be executed by him. 

          Bail application stands disposed of. 

          Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

  



FIR No. 92/2020 
PS : Gokal Puri 
U/s. 147/148/149/392/427/436 IPC 
State Vs. Ankit Chaudhary 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Nitin Raj Sharma, Ld. SPP for State. 

  Mr. Ravinder Kumar Panwar, Ld. Counsel for applicant. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application.  

 It has been submitted that applicant/accused has been falsely 

implicated in this case.  It is further submitted that applicant/accused has 

no concern with the alleged offence and that the complainant has not named 

the applicant/accused in his complaint.  It is further submitted that co-

accused Bhupender, Shaurabh Kaushik, Ashish Kumar, Sachin and Shakti 

Singh have been released on bail on 09.03.2020, hence, application may also 

be considered on parity. It is further submitted that applicant/accused had 

no weapon in his hand and he was only standing at the spot. It is further 

submitted that applicant/accused is young boy of 23 years and he has clean 

past antecedents with bright future. It is further submitted that charge sheet 

in the present case has been filed and no fruitful purpose would be served by 

keeping the applicant/accused in JC further.  It is prayed that 

applicant/accused may be released on bail.  

Ld. SPP has opposed the bail application stating that applicant was a 

member of unlawful assembly and he was found involved in rioting, 

vandalization, looting and arsoning of public and private properties.  It is 

further submitted that there is a mobile footage in which applicant was found 

throwing stone on  House No. B-22, Gokal Puri. It is further submitted that 



eight criminal cases have been lodged against the applicant including murder 

cases. It is prayed that applicant may not be released on bail.  

I have considered the submission of Ld. Counsel for applicant as well 

as Ld. SPP for State. 

In the present case, co-accused persons were granted bail vide order 

dated 09.03.2020 by Ld. Duty Magistrate.  Applicant/accused is in JC since 

05.03.2020 and in my opinion no purpose would be served by keeping the 

applicant in JC further.  Considering the facts and circumstances of the case 

and ground of parity, accused/applicant is hereby admitted to bail on   

furnishing  personal  bond in the sum of Rs. 20,000/- with one surety in the 

like amount subject to the condition that he shall join the investigation with 

the IO as and when required and that he shall not tamper with evidence or 

influence any witness in any manner whatsoever; he shall maintain peace and 

harmony in the society and that he shall appear before the Court on each and 

every date of hearing to attend the proceedings in accordance with the terms 

of bail bond which would be executed by him. 

          Bail application stands disposed of. 

          Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

  



FIR No.150/2020 
PS : Khajuri Khas 
U/s. 147/148/149/392/427/34 IPC 
State Vs. Noor Mohd. @ Noora 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Manoj Chaudhary, Ld. SPP for State.  

  Mr. Akhtar Shamim, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application filed. 

It has been submitted on behalf of applicant/accused that he is 

innocent person and has been falsely implicated in nine cases. It is further 

submitted that applicant/accused has already been granted bail in four cases 

by this court as well as Ld. Court of Sessions.  It is further submitted that 

applicant/accused was firstly arrested in case FIR No. 221/2020 and 

thereafter in other cases on the basis of disclosure statement only.  It is 

further submitted that complainant has given bald statement and he has not 

mentioned about the identity of the rioters in his first complaint. It is further 

submitted that if the complainant was able to identify the applicant/accused, 

he must have captured the applicant in his mobile.  It is further submitted 

that no recovery has been effected from the applicant/accused. It is further 

submitted that applicant is in JC since 31.03.2020. It is prayed that applicant 

may be admitted to bail. 

 On the other hand, Ld. SPP has opposed the bail application stating 

that applicant was a part of unlawful assembly and he was found indulged in 

rioting, arsoning, looting, causing damage to public as well as private 

property.  It is further submitted that applicant/accused is also involved in 

eight cases of similar nature.  It is further submitted that complainant and 

Ct. Sangram have identified the applicant/accused.  It is prayed that 

applicant/accused may not be admitted to bail. 



Perusal of the reply as well as after hearing the arguments, it appears 

that nothing has been recovered from the applicant/accused.  

Applicant/accused is in JC since 31.03.2020.  The charge sheet in the present 

case has already been filed.  In my opinion, no purpose would be served by 

keeping the applicant/accused in JC further. Considering the facts and 

circumstances of the case, accused/applicant is hereby admitted to bail on   

furnishing  personal  bond in the sum of Rs. 20,000/- with one surety in the 

like amount subject to the condition that he shall join the investigation with 

the IO as and when required and that he shall not tamper with evidence or 

influence any witness in any manner whatsoever; he shall maintain peace and 

harmony in the society and that he shall appear before the Court on each and 

every date of hearing to attend the proceedings in accordance with the terms 

of bail bond which would be executed by him. 

          Bail application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
       28.09.2020 

  



FIR No. 223/2020 
PS : Khajuri Khas 
U/s. 147/148/149/188/394/427 IPC 
State Vs. Noor Mohd. @ Noora 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. Jinendra Jain, Ld. SPP for State. 

  Mr. Akhtar Shamim, Ld. Counsel for applicant/accused. 

   

 This is an application moved on behalf of applicant for bail. 

 Reply to the application received. 

 Arguments heard on the application. 

It has been submitted on behalf of applicant/accused that he is 

innocent person and has been falsely implicated in nine cases. It is further 

submitted that applicant/accused has already been granted bail in four cases 

by this court as well as Ld. Court of Sessions.  It is further submitted that 

applicant/accused was firstly arrested in case FIR No. 221/2020 and 

thereafter he was arrested in other cases on the basis of disclosure statement 

only.  It is further submitted that complainant has given bald statement and 

he has not mentioned about the identity of the rioters in his first complainant. 

It is further submitted that if the complainant was able to identify the 

applicant/accused, he must have captured the applicant in his mobile.  It is 

further submitted that no recovery has been affected from the 

applicant/accused. It is further submitted that applicant is in JC since 

31.03.2020. It is prayed that applicant may be admitted to bail. 

 On the other hand, Ld. SPP has opposed the bail application stating 

that applicant was a part of unlawful assembly and he was found indulged in 

rioting, arsoning, looting, causing damage to public as well as private 

property.  It is further submitted that applicant/accused is also involved in 

eight cases of similar nature.  It is further submitted that complainant and 



Ct. Sangram have identified the applicant/accused.  It is prayed that 

applicant/accused may not be admitted to bail. 

 Perusal of the reply as well as after hearing the arguments, it 

appears that nothing has been recovered from the applicant/accused.  

Applicant/accused is in JC since 02.04.2020.  The charge sheet in the present 

case has already been filed.  In my opinion, no purpose would be served by 

keeping the applicant/accused in JC further. Considering the facts and 

circumstances of the case, accused/applicant is hereby admitted to bail on   

furnishing  personal  bond in the sum of Rs. 20,000/- with one surety in the 

like amount subject to the condition that he shall join the investigation with 

the IO as and when required and that he shall not tamper with evidence or 

influence any witness in any manner whatsoever; he shall maintain peace and 

harmony in the society and that he shall appear before the Court on each and 

every date of hearing to attend the proceedings in accordance with the terms 

of bail bond which would be executed by him. 

          Bail application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

  



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Rahul Kumar  
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

  IO/SI Mandip. 

 This is an application moved on behalf of applicant for preservation of 

the CDR and location record of 27.02.2020 of mobile no. 8076707702 and 

mobile no. 9650105950. 

 IO submits that mobile no. 9650105950 was recovered from the 

accused at the time of his arrest and he has already obtained the CDR from 

the service provider, showing the location of applicant on 27.02.2020. He 

further submits that no mobile/sim having mobile number 8076707702 was 

siezed from applicant at the time of his arrest.  

 IO to remain present on the date of physical hearing of undersigned i.e. 

30.09.2020 along with CDR of mobile number 9650105950.  

 Put up on 30.09.2020. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 

 



FIR No.110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Sachin Sharma 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

 

Present: Mr. R.C.S. Bhadoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

  SI Mandip. 

 

 Applicant has moved an application for preservation of the CDR and 

location record of 27.02.2020 of mobile no. 8860002923. 

 Heard. 

 IO submits that mobile no. 8860002923 was recovered from the 

applicant/accused at the time of his arrest and he has already obtained the 

CDR from the service provider, showing the location of applicant on 

27.02.2020. 

 Ld. Counsel submits that as the CDR has already been obtained by the 

IO for mobile number 8860002923, he has no objection if the present 

application is disposed of. 

 As the CDR of mobile number 8860002923 has already been obtained, 

nothing remains in the present application for deciding the application.  

Application stands disposed of. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
 28.09.2020 
 



FIR No. 110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Sachin Sharma  
 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. R.C.S. Badhoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

  IO/SI Mandip.  

 

 Present application has been filed for taking the documents on record 

i.e. payment receipt of Mobile Phone Apple I Phone 6 and statement of Mobile 

No. 8860002923, required in application filed previously for obtaining CDR of 

aforesaid mobile number. 

 Heard. 

 Let the documents be placed on record with the application for calling 

the CDR of mobile number 8860002923.  Application stands disposed of 

accordingly.  

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
     28.09.2020 

 



 
FIR No. 110/2020 
PS : Karawal Nagar 
U/s. 147/148/149/427/323/506/34 IPC 
State Vs. Rahul Kumar 
 
28.09.2020 
 
 Proceedings conducted through Video Conferencing. 

Present: Mr. R.C.S. Badhoriya, Ld. SPP for State. 

  Mr. Amit Singh, Ld. Counsel for applicant/accused. 

 

 Present application has been filed for taking on record the documents 

i.e. payment receipt of Mobile Samsung Galaxy and Statement of Mobile No. 

8076707702, required in application filed previously for obtaining the CDR of 

aforesaid mobile number. 

 Heard. 

 Let the documents be placed on record with the application for calling 

CDR of mobile number 8076707702.  Application stands disposed of 

accordingly. 

 Copy of this order be uploaded on the Website of Delhi District Courts. 

 

(Purshotam Pathak) 
Chief Metropolitan Magistrate 

  North-East : Delhi 
      28.09.2020 

 


		2020-09-28T15:52:08+0530
	PURSHOTAM PATHAK


		2020-09-28T15:52:48+0530
	PURSHOTAM PATHAK


		2020-09-28T15:53:17+0530
	PURSHOTAM PATHAK


		2020-09-28T15:53:36+0530
	PURSHOTAM PATHAK


		2020-09-28T15:54:34+0530
	PURSHOTAM PATHAK


		2020-09-28T15:54:58+0530
	PURSHOTAM PATHAK


		2020-09-28T15:55:21+0530
	PURSHOTAM PATHAK


		2020-09-28T15:55:48+0530
	PURSHOTAM PATHAK


		2020-09-28T15:56:12+0530
	PURSHOTAM PATHAK


		2020-09-28T15:56:33+0530
	PURSHOTAM PATHAK


		2020-09-28T15:56:54+0530
	PURSHOTAM PATHAK


		2020-09-28T15:57:16+0530
	PURSHOTAM PATHAK


		2020-09-28T15:57:49+0530
	PURSHOTAM PATHAK


		2020-09-28T15:58:09+0530
	PURSHOTAM PATHAK




